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were found to have been stolen on or
about 15th January, 1965. The bronze
idol of Lord Vishnu wag traced in
Boston Museum of Fine Artg in the
United States. On appropriate repre-
sentations, it was returned in 1974
and restored to the Bangia Sahitya
Parishad. The famous bronze idol of
Nataraja of Tamil Nadu a recognised
pricelegs Indian art object is also in
the United Stateg of America, and as
a result of an agreement, the same
shall revert to India after 10 years.
In the absence of any enforcement in-
ternational legislation on the sub-
ject, the task of retrieving the
stolen objects of Arts, appears
very difficult. In order to obviate
this difficulty, India has recently rati-
fied the UNESCO Convention gf 1870
under which our antiques found
abroad in ratifying countries can be
retrieved. This Convention however,
is prospective and not retrospective
Meanwhile the Antiquities and Art
Treasures Act, 1972 has been enacted
for regulating the export trade in
antiquitles and art treasures and to
prevent smuggling and fraudulent
dealing in them
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Guidelines to be followed by Informa-
tion Officers while giving information
to Correspondents

1222. DR. BAPU KALDATY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
taken note of the grievances of the
correspondents voiced at a recent
Press Conference of the Palme Minis-
ter;
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(b) whether any lines have
,been followed by the Information
Officers in giving information to cor-
respondents;

(c) whether the Information Offi-
cers have been restricting the infor-
mation to their friends and deny the
same to others who approach to them;

(d) what are the details thereof;
and

(e) what action has been taken
against erring Information Officers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The question
apparently relates tp a complaint
made at the Prime Minister's Press
Conference on Septamber, 1, 1977,
that there was discrimination in the
matter  of extending invitationg to

correspondents for Press Conferences
of Ministers.

It had then been clarified that invit-
ing a few or g smal] number ot cor-
respondents at particular Press Con-
ferences was a well known practice
and could not be cause for any gri-
evanre,

(b)Y It is the normal function of the
Information Officers to give widest
possible publicity through Press
briefings and handouts regarding the
policieg and programmes of the Gov-
ernment.

(¢) No, Sir.
(d) and (e). Dose not aris~.
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Re-Employment of Officers after
Retirement

1224, SHRI EBRAHIM SULAIMAN
SAIT:
SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:
SHRI MANI RAM BAGRI:

Will the Ministar of HOME
AFFAIRS be pleased to state:

(a) whether any criteria has since
been laid down by Government
of India for the re-employment of
senior ICS/IAS retired Government
officers to various cadre and non-
cadre posts and if so, the particulars
thereof; and

(b) the particulars of such officers
who have been re-employed after Ist
July, 19777

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(8HR] S. D. PATIL): (a) The
criteria laid down for re-employment
of Central Government servants, in-
cluding ICS and IAS officers, provide





